FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF KOLLA INNOVATIVES INFOTECH
PRIVATE LIMITED [Name of Corporate Debtor]

SI. No. | PARTICULARS DETAILS

1. Name of corporate debtor |Kolla Innovatives Infotech Private Limited
2. Date of incorporation of corporate debtor 05/04/2005

RoC-Vijayawada

3. Authority under which corporate debtor is
incorporated /registered

Corporate Identity No. / Limited Liability
Identification No.of corporate debtor

5. . .. 10-1-38/A, 1ST FLOOR,WALTAIR UP LANDS
Add T th stered offi d al
ress of the regi office and princip. VIS ATNAM AP

U74200AP2005PTC045815

office (if any) ofcorporate debtor

6. Date of closure of Insolvency Resolution 25.11.2021
Process -

7. | Liquidation commencement date of corporate [26.11.2021 (Date of order issued by Hon’ble NCLT
debtor for commencement of liquidation)

8. Name and registration number of the Satyanarayana Veera Venkata Chebrolu

insolvency professional acti_ug as liquidator IBBMPA-OO3/IPA—ICAI"N-00224/20 19-2020/12677

g Address and e-mail of the liquidator as Flat No. 201, Chandana Residency MIG 512 and 513,
registered with the Board Near Temple Bus stop, KPHB Colony, Kukatpally,
Hyderabad-500072, Telangana.
E-Mail: chvvsniob(@vahoo.co.in
10 Address and e-mail to be used for Flat No. 201, Chandana Residency MIG 512 and 513,
correspondence with the liquidator Near Temple Bus stop, KPHB Colony, Kukatpally,

Hyderabad-500072, Telangana.
E-Mail: chvvsniob@yahoo.co.in
11. | Last date for submission of claims 26.12.2021

Notice is hereby given that the National Company Law Tribunal, Amaravati Bench has ordered the
commencement of liquidation of the KOLLA INNOVATIVES INFOTECH PRIVATE LIMITD on 26.11.2021.

The stakeholders of KOLLA INNOVATIVES INFOTECH PRIVATE LIMITED are hereby called upon to submit
their claims with proof on or before 26.12.2021 to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

-
Satyanarayana Veera Venkata Chebrolu
I/IPA-003/TPA-ICAI-N-00224/2019-2020/12677
fidator- Kolla Innovatives Infotech Private Limited

Date : 26.11.2021
Place : Hyderabad
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CIRCLE SASTRA, Secunderabad Circle, 103, Door No. 8-2-248/A, Maharshi House, Road No.3,
st Banjara Hills, Hyderabad-500034. Ph: 040-23147032, Fax-040-23351191, Email: cs8313@pnb.co.in

POSSESSION NOTICE (For immovable Property)

Whereas, Punjab National Bank through its Authorised Officer under the Securitisation and Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under
Section 13 read with the Security Interest (Enforcement) Rules, 2002, issued demand notice/s on the dates mentioned against each account calling upon the respective borrower/s to repay the amount as mentioned against
each account within 60 days from the date of notice(s)/ date of receipt of the said notice(s).

The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned has Taken Possession of the property described herein below in
exercise of powers conferred on him under sub-section (4) of Section 13 of Act read with Rule 8 of the Security Interest Enforcement ) Rules, 2002.

The borrower's/ guarantor's/ mortgagor's attention is invited to provisions of sub -section (8) of section 13 of the Act in respect of time available to redeem the secured assets

The borrower/s in particular and the public in general is hereby cautioned not to deal with the property/ies and any dealing with the property/ies will be subject to the charge of Punjab National Bank for the amounts and interest thereon.

USTTd 12151 b

q punjab national bank

...the name you can BANK upon!

public notice "!

This notice is for prepaid subscribers of Vodafone Idea (Vi*) in all service areas. With effect from 29t
November 2021, the existing Plan Voucher (PV) 128 is being discontinued. One new Plan Voucher (PV) i.e.
PV 158 has been introduced (detailed tariff available at www.myvi.in). Prepaid customers buying a New
SIM and existing customers post completion of their current paid service validity, shall now be on the
base tariff plan of 2.5p/sec for all Local and STD voice calls, 2.5p/sec for Local and National video calls,
0.5p/10KB for data, SMS tariff of ¥1/SMS for Local, ¥1.5/SMS for National and ¥5/SMS for International

and for this customers will have to recharge with ¥158 every 28 days. Further, it will be mandatory to S, | Name of the Name of the NareeiineEoone: Date of Date of Amount Outstan
recharge with new PV 158, or their applicable STVs/CVs, every 28 days to avail respective services. In case Nt; Branch Account (Owner of the property) Description of the property mortgaged demand | possession |ding as on the date
Vet o be xtonded with valicty of respactue STV/Gw. In Gase eustomer has main tak fme bance | T House wih pen plac, admeasung 220,00 SqYards OR 184,80 Sq Neters, bearing GWHIC Ho,|_notice _|notie afxed| of demand nofice
equal ):)r more than %158 and no recfwarge ispdone with a voucher of minimum 158 or above at the end of 47'5'11.80' situated at Paidipally (V), Warangal Mandal and,Dism,Ct',ConSthted overt'hevopen Plot No. Rs.17,57,542.22
tariff validity period, then minimum amount of 158 will be debited and tariff of New PV158 will be Warangal Sh. Shilipi Sh. Shilipi Sunder & (3 Part in survey No.266 of Matwada Revenue (V), falling within the extended limits of Greater A
ided. | f' “rech ith her of mini 158 b tth 4 of tariff validit o . |Warangal Municipal Corporation, Revenue and Registration District Warangal and it is in the 05.07.2021| 23.41.2021 with further interest,
provided. 'n case of non-recharge with a voucher ot minimum or above at the end ot tariit valicity (04680) Sunder Sh. Shilipi Ganapathi |jurisdiction of the Joint Sub-Registrar, Warangal Fort and also in the concurrent jurisdiction of the Joint| " * S penal interest,
per!od, Vi" reserves the right to provide the telco benefits in a curtr_:nled manner at |tsAo_wn discretion sub- Registrar Warangal Urban. Boundaries: East: Road to Arepally, West: Open plot of Sunder and
during the grace period of up to 7 days. In case of non-recharge with a voucher of minimum %158 or Ganapathi, North: House of S Kamala, South: Plot No.3 Part of S. Krishna. charges efc.
flzzzio?\isrd'gi?r;i:jd‘?orIr<r)1:je‘rTIlIZZ;VI(?:ITUT;LI;;?‘E;)OEE Zlc;isp: rE;»(ierdCAirou & Vodafone Partnershi 2 Wi | Ws. Sai -BaIaji RCC ReSi-d enfial House bearing Grampanchayath No.-206 in Ward. No.9 consisting of three rooms .Rs'21'33'2.21'22
e Y ‘ tya P c P aranga Agencies Smt. G laVani _|admeasuring 76.30 sq.yards. (63.802 sq,mirs.) situated at Parkal, Dist. Warangal (Rurl) and itis in| yo e y001 | 23442024 | ith further interest,
Registered Office: Suman Tower, Plot No 18, Sector 11, Gandhinagar - 382 011, Gujarat. (157720) Prop.: Shri. G mt. Gorantala Vani e i risgiction of the Sub Registrar, Parkal, Bounded by: East: Land of Donor, West: PWD Road | 10-0: A penal interest,
T: +9179 66714000 | F: +9179 2323 2251| CIN: L32100G/1996PLC030976 Vijay Kumar (Parkal to Mahdevpur), North: Joint Wall of Donor, South: Gram Panchayath CC Road. charges etc.

General Information Number: 9848012345

PUBLIC NOTICE

NOTICE is hereby given that the below mentioned Sub Broker / Authorised Person is no longer affiliated
as Sub Broker / Authorised Person of Kotak Securities Limited.

Sub Broker/ Exchange Registration
Authorised Lrade Numbers of Sub Broker / Address of Sub Broker/
Person Name ame Authorised Person Authorised Person
Bandi Bandi 23 64 Madhura Nagar Near
- ’ - NSE - AP0291107011 Krishnaveni School Shamshabad K V/
Vijayalaxmi | Vijayalaxmi Rangareddy Ranga Reddy 501218

Please note that above mention Sub Broker (SB)/Authorised Person (AP) is no longer associated with us.
Any person henceforth dealing with above mention SB/AP should do so, at their own risk. Kotak Securities
Ltd. shall not be liable for any such dealing. In case of any queries for the transactions till date, Investors
are requested to inform Kotak Securities Ltd. within 15 days from the date of this notification, failing which
itshall be deemed that there exists no queries against the above mentioned SB/AP.

kotak® Kotak Securities Limited. Registered Office: 27 BKC, C 27, G Block, Bandra Kurla

Kotak Securies Complex, Bandra (E), Mumbai 400051. CIN: U99999MH1994PLC134051, Telephone
No.: +22 43360000, Fax No.: +22 67132430. Website: www.kotak.com / www.kotaksecurities.com.
Correspondence Address: Infinity IT Park, Bldg. No 21, Opp. Film City Road, A K Vaidya Marg, Malad
(East), Mumbai 400097. Telephone No: 42856825. SEBI Registration No: INZ000200137 (Member of
BSE, NSE, MSE, MCX & NCDEX), AMFI ARN 0164, PMS INP000000258, and Research Analyst
INH000000586. NSDL/CDSL: IN-DP-NSDL-23-97.

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

KOLLA INNOVATIVES INFOTECH PRIVATE LIMITED
.| PARTICULARS DETAILS
.| Name of corporate debtor Kolla Innovatives Infotech Private Limited
. | Date of incorporation of corporate debtor | 05/04/2005

.| Authority under which corporate debtor is | RoC-Vijayawada
incorporated/registered

z0

N

w

~

Corporate identity number / limited liability
identity number of corporate debtor

-|Address of the registered office and principal
office (if any) of corporate debtor

Date of closure of insolvency resolution process

U74200AP2005PTC045815

(3,

10-1-38/A, 1ST FLOOR WALTAIR UP LANDS
VISAKHAPATNAM AP

25.11.2021

26.11.2021 (Date of order issued by Hon'ble NCLT
for commencement of liquidation)

Satyanarayana Veera Venkata Chebrolu
IBBI/IPA-003/IPA-ICAI-N-00224/2019-2020/12677

Flat No. 201, Chandana Residency MIG 512 and 513,
Near Temple Bus stop, KPHB Colony, Kukatpally,
Hyderabad-500072, Telangana.

E-Mail: chvvsniob@yahoo.co.in

Flat No. 201, Chandana Residency MIG 512 and
513,Near Temple Bus stop, KPHB Colony,
Kukatpally,Hyderabad-500072, Telangana.
E-Mail: chvvsniob@yahoo.co.in

26.12.2021

Notice is hereby given that the National Company Law Tribunal, Amaravati Bench has ordered the

commencement of liquidation of the KOLLA INNOVATIVES INFOTECH PRIVATE LIMITED on

26.11.2021.

The stakeholders of KOLLA INNOVATIVES INFOTECH PRIVATE LIMITED are hereby called

upon to submit their claims with proof on or before 26.12.2021 to the liquidator at the address

mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Date: 26.11.2021 Satyanarayana Veera Venkata Chebrolu

Place: Hyderabad IBBI/IPA-003/IPA-ICAI-N-00224/2019-2020/12677
Liquidator- Kolla Innovatives Infotech Private Limited

o

~

Liquidation commencement date

of corporate debtor

.| Name, address, email address, telephone number
and the registration number of the liquidator

©

©

.| Address and e-mail of the
liquidator, as registered with Board

10, Address and e-mail to be used for
correspondence with the Liquidator

11.| Last date for submission of claims

ROSAR Branch: 6-1-84/13, 1st Floor, Khusru Jung House, Secretariat Road,
Saifabad, Hyderabad-500 004, T.5, India. Ph: 91-040 2342 1635, Fax: 91-040 2342 1635,
E-mail: vjahyd@bankofbaroda.com, Web: www.bankofbaroda.com

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
[See proviso to Rule 6 (2) & 8 (6)]

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s)
that the below described immovable property mortgaged/charged to the Secured Creditor, posses-
sion of which has been taken by the Authorized Officer of Bank of Baroda, Secured Creditor, will
be sold on "As is where is", "As is what is", and "Whatever there is" on for recovery of below-
mentioned account/s. The details of Borrower/s/Guarantor/s/Secured Asset/s/Dues/Reserve
Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned.

NAME AND ADDRESS OF BORROWER/S,GUARANTOR/S AND MORTGAGORIS:
1) Mr. G Hariprasad Reddy S/o G Krishna Reddy, R/o Villa No 57, Cyber Meadows, Kondapur,
Serilingampally, Hyderabad 500084 (Borrower). 2) Mrs. G.Sheela Reddy W/o G Hariprasad
Reddy, R/o Villa No 57, Cyber Meadows, Kondapur, Serilingampally, Hyderabad 500084. (Co-
Borrower). 3) Mr.G Kishore Reddy, R/o Plot No 27, Huda Heights, Banjara Hills, Road No 12,
Hyderabad 500038 (Guarantor). 4) Mr. P.Sukender Reddy, R/o Plot No.180E, Road No 76,
Jubilee Hills, Hyderabad 500038 (Guarantor). Total dues to the Bank: Rs.51,79,219.61/-(Rupees
Fifty one lakhs seventy nine thousand two hundred nineteen and sixty one paisa Only) as
on 31/10/2021 plus further interest, costs, charges and expenses thereon from 01.11.2021.

Description of the Inmovable Property:

Property No.1: All the property being part Shop No.5 Admeasuring 420.57 Sq.Ft Super Buitup
With Area Situated on The First Floor of Lumbini Mall Along With Undivided Share of Land
Admeasuring 21.44 Sq.Yds In Plot No.7-B and Forming Part of T.S. No.3/2 Ward 10 Block C of
Shaikpet Village Situated at Road No.2, Banjara Hills, Hyderabad. Boundaries as follows: North:
Lobby and Corrider, South: Open to Sky, East: Shop No.6, West: Part of Shop No.5.
Property No.2: All the property being part Shop No.7 Admeasuring 526.87 Sq.Ft Super Buitup
With Area Situated on The First Floor of Lumbini Mall Along With Undivided Share of Land
Admeasuring 26.86 Sq.Yds In Plot No 7-B And Forming Part of T.S. No.3/2 Ward 10 Block C Of
Shaikpet Village Situated at Road No 2 Banjara Hills Hyderabad. Boundaries as follows: North:
Open to Sky, South: Corrider, East: Lobby Corrider, West: Shop No (Part)
Type of Possession : Symbolic Known Encumbrances : NIL
Reserve Price: Property-1 : Rs.28,38,848/- (Rupees Twenty eight lakhs thirty eight thousand
eight hundred forty eight Only)
Property-2: Rs.35,56,373/- (Rupees Thirty five lakhs fifty six thousand three hundred
seventy three Only)
Earnest Money Deposit: Property-1: Rs.2,83,884/- (Rupees Two lakhs eighty three thousand
eight hundred eighty four Only)
Property-2: Rs.3,55,637/- (Rupees Three lakhs fifty five 1 six hundred thirty seven Only)
Bid Incremental Amount: Property -1 : Rs.25,000/-(Rupees Twenty Five Thousand only)
Property- 2 : Rs.25,000/-(Rupees Twenty Five Thousand only)
Date & time of auction:30.12.2021 From 02.00PM to 06.00PM
For detailed terms and conditions of sale, please refer to the link provided in https:
Ilwww.bankofbaroda.in/e-auction.htm and https://ibapi.in. Also, prospective bidders may
contact the authorized officer onTel No.040-23421635, Mobile No: 9609505552.

Sd/-Authorized Officer, Bank of Baroda

Bank of Barodal
B == o> = |

Date: 26.11.2021, Place: Hyderabad

Date: 23.11.2021, Place: Hyderabad

Sd/- Chief Manager, Authorized Officer, Punjab National Bank

T TATA CAPITAL HOUSING FINANCE LIMITED
' ' Contact Add: 11 Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai 400013 Contact No.
B VAN V4N (022) 61827414, (022) 61827375 CIN No. U67190MH2008PLC187552
DEMAND NOTICE
Under Section 13 (2) of the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (“Act”) read with Rule 3
of the Security Interest (Enforcement) Rules, 2002 (“Rules”).
Whereas the undersigned being the Authorised Officer of Tata Capital Housing Finance
Limited (TCHFL) under the Act and in exercise of powers conferred under Section 13 (12)
read with Rule 3 of the Rules already issued detailed Demand Notice dated below under
Section 13(2) of the Act, calling upon the Borrower(s)/Co Borrower(s) / Guarantor(s) (all sin-
gularly or together referred to “Obligors”)/Legal Heir(s)/Legal Representative(s) listed hereun-
der, to pay the amount mentioned in the respective Demand Notice, within 60 days from the
date of the respective Notice, as per details given below. Copies of the said Notices are served
by Registered Post A.D. and are available with the undersigned, and the said Obligor(s)/Legal
Heir(s)/Legal Representative(s), may, if they so desire, collect the respective copy from the
undersigned on any working day during normal office hours.
In connection with the above, Notice is hereby given, once again, to the said Obligor(s) /Legal
Heir(s)/Legal Representative(s) to pay to TCHFL, within 60 days from the date of the respec-
tive Notice/s, the amount indicated herein below against their respective names, together with
further interest as detailed below from the respective dates mentioned below in column (d) ill
the date of payment and / or realisation, read with the loan agreement and other
documents/writings, if any, executed by the said Obligor(s). As security for due repayment of
the loan, the following Secured Asset(s) have been mortgaged to TCHFL by the said
Obligor(s) respectively.
Loan Name of Obligor(s)/Legal
Account No Heir(s)/Legal Representative(s)
Mr. Kolagani Yedukondalu

Date of Demand Notice
and date of NPA

16.11.2021

Total Outstanding Dues
(Rs.) as on below date*

Rs.12,70,441 /- (Rupees

(Borrower) Twelve lakhs Seventy
10229198 Mrs.Kolagani Thousand Four Hundred and and
Veeraragamma Forty One Only) 07.10.2021

(Co Borrower) as on 16.11.2021
Description of the Secured Assets/Immovable Properties/ Mortgaged Properties:
Krishna District, Jaggaiahpet Sub- Registrar, Subbai Gudem Grama Panchayat and Village
situated in R. S. No. 35/2A1A, 35/2A1B, 35/2C1, layout was approved by APCRDA
Vijayawada vide L.P.N0.53/2016, layout plan Plot No. 207 admeasuring 248.75 Sq.Yds,
being bounded by East : Plot No. 208, South : Plot No. 206, West : 40-0 Ft Wide Road
, North :  Others Property

Within the said boundaries an extent of 248.75 Sq.Yds or 207.97 Sq.Mts, of vacant site along
with easements and rights annexed to it.

Mr. Abdul Rehman Rs.11,03,021 /- (Rupees 17.11.2021
00071572 (Borrower) Eleven Lakhs Three and
Mrs. Abdul Farjana Thousand and Twenty-One
26.11.2020
(Co Borrower) Only) as on 17.11.2021

Description of the Secured Assets/Immovable Properties/ Mortgaged Properties: All
that the piece and parcel of Residential Plot bearing no. 106, admeasuring 150 Sq.yds situ-
ated in N's City bearing Sy.No's. 144/2, 143/2D3, 143/2B, 143/2C, 143/2E Battinapadu
Village, Battinapadu Grama panchayat, layout approved by APCRDA vide L.P No.
20/2016/VJA, Kachikacharla Sub registry, Krishna District, AP being bounded by: East :
40-0 Ft Wide Road 30-0' Ft, South : Plot No.105 45-0' Ft, West: Plot No.69 30-0' Ft, North:
Plot No.107 45-0' Ft

In between the above mentioned boundaries an extent of 150 Sq.Yds vacant residential site

with all 1t rights etc.,
Mr. Rajendra Prasad Rs.14,28,745 |- (Rupees 18.11.2021
Pendem (Borrower) Fourteen Lakhs Twenty-Eight
10124219 Mrs. Nirmala Pend Thousand Seven Hundred and
rs. Nirmafa Fendem and Forty Five Only) 07.10.2021
(Co Borrower) as on 18.11.2021

Description of the Secured Assets/Immovable Properties/ Mortgaged Properties : East
Godavari District, Rajanagaram Sub registry, Rajanagaram Mandal, Velugubanda
Gramapanchayath, Velugubanda Village, Zeroity Dry R.S. No.402 poora AC.18-69, Cents
subsequently sub divided as R.S.No.402/1H, which is an extent of Ac.3-31 Cents
R.S.No0.402/1B1, which is an extent of AC.1-00 Cents R.S.N0.402/1C which is an extent of
AC0-50 Cents R.S.NO.402/1D which is an extent of AC0-50 Cents, R.S.NO.402/1E which is
an extent of AC1-78 Cents, R.S.NO.402/1F which is an extent of AC0-50 Cents,
R.S.N0O.402/1G which is an extent of AC 2-50 Cents of land, in addition to other land which
is an extent of AC.10-09 Cents of land divided into the house plots by way of obtaining the
permission from the Director of Town and Country Planning Guntur, in C.N0.4978/2016/R,
T.L.P.No.187/2016/R, which is approved plan layout named as ‘Ram Rise Dream City’ in that
Plot No’s. 104 which is an extent 183-33 Sq.Yds and No. 105 Which is an extent of 183-33
Sq.Yds total admeasuring 366.66 Sq.Yds of Vacant Site bounded by Bounded by:

Item No.1 : Plot No. 104 which is an extent 183-33 Sq.Yds or 153.28 Sq.Mts of open plot
being bounded by East : Layout Plan 33-0 Ft Wide Road 33-0'Ft, South : Layout Plan
Plot No.105 50-0' Ft, West : Layout Plan Plot No.118 33-0' Ft, North : Layout Plan Plot
No.103 50-0' Ft

Item No.2 : Plot No. 105 which is an extent 183-33 Sq.Yds or 153.28 Sq.Mts of open plot
being bounded by East : Layout Plan 33-0 Ft Wide Road 33-0" Ft, South : Layout Plan
Plot No.106 50-0' Ft, West : Layout Plan Plot No.117 33-0' Ft, North : Layout Plan Plot
No.104 50-0' Ft

Total extent of both plots 366.66 Sq.Yds or 306.56 Sq.Mts with all easement rights etc.,
*with further interest, additional Interest at the rate as more particularly stated in respective
Demand Notices dated mentioned above, incidental expenses, costs, charges etc incurred ill the
date of payment and/or realization. If the said Obligor(s) shall fail to make payment to TCHFL as
aforesaid, then TCHFL shall proceed against the above Secured Asset(s) /Immovable Property
(ies) under Section 13(4) of the said Act and the applicable Rules entirely at the risk of the said
Obligor(s)/Legal Heir(s)/Legal Representative(s) as to the costs and consequences.

The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to
transfer the aforesaid Secured Asset(s)/Immovable Property(ies), whether by way of sale,
lease or otherwise without the prior written consent of TCHFL. Any person who contravenes
or abets contravention of the provisions of the Act or Rules made thereunder shall be liable for
imprisonment and/or penalty as provided under the Act.

Place : Andhra Pradesh
Date: 27.11.2021

Sd/- Authorised Officer,
For Tata Capital Housing Finance Limited

UNION BANK OF INDIA

(A Govt. of India Undertaking)
KALWAKURTHY BRANCH(19431)

H. NO. 12-127/123 ,NEAR R&B GUEST HOUSE
DEVARAKONDA ROAD, KALWAKURTHY ,NA-
GARKURNOOL DIST-509324. Tel No.08549-295188
Email id:-bm1943@unionbankofindia.com

Ref: CRLD:SN: 19431/13(2)/76 Date:15-11-2021

Borrower & Mortgagor: M/S SRI LAXMI VENKATA NARASIMHA SWAMY
PARABOILED INDUSTRY SURVEY NO. 617, 618 & 619. Raghupathipet Road,
Kalwakurthy Village & Mandal, Nagarkurnoolf Dist, Telangana State-509324.

Guarantor & Mortgagor: 1.Mr. POLA RAMA KRISHNA S /O P Mallaiah, H. No. 5-113, Subhash Nagar,
Kalwakurthy Town and Mndal, Nagarkurnool Dist, Telangana-509324. 2.Mr. POLA JAGADEESWAR S/o P
Raghavulu, H. No. 5-113, Subhash Nagar, Kalwakurthy Town and Mndal, Nagarkurnool Dist, Telangana-
509324. 3.Mr. POLA RAJENDER S/O P Mallaiah, H. No. 5-113, Subhash Nagar, Kalwakurthy Town and
Mndal, Nagarkurnool Dist, Telangana-509324. 4.Mr.POLA MALLAIAH S /O P Raghavulu, H. No. 5-123,
Subhash Nagar, Kalwakurthy Town and Mndal, Nagarkurnool Dist, Telangana-509324. 5.Mr. POLA NAREN-
DER S /O P Mallaiah, H. No. 5-113, Subhash Nagar, Kalwakurthy Town and Mndal, Nagarkurnool Dist, Telan-
gana-509324. 6.Mrs. POLA PRAMEELA W/O P Mallaiah, H. No. 5-123, Subhash Nagar, Kalwakurthy
Town and Mndal, Nagarkurnool Dist, Telangana-509324. 7.Mr.POLA SURENDER S/O P Mallaiah, H. No.
5-113, Subhash Nagar, Kalwakurthy Town and Mndal, Nagarkurnool Dist, Telangana-509324. 8.Miss .POLA
SUSHMA D/ O P Jagadeeshwar, H.No.5-113, SubhashNagar, Kalwakurthy Town and Mndal, Nagarkurnool
Dist, Telangana-509324. 9.Mrs.POLA SWAPNA W/o J Ravi and D/o P Jagadeeshwar, H. No. 2-70,
Kalwanga, Jinukunta, Nagarkurnool Dist, Telangana-509385. 10.Mrs.POLA YADAMMA W /O P Jagadeesh-
war, H. No. 5-113, Subhash Nagar, Kalwakurthy Town and Mndal, Nagarkurnool Dist, Telangana-509324.
11.Mr. Brungi Raghavender S/O Late B Narender, H.No.3-162/A, SubhashNagar,Kalwakurthy Town and
Mndal, Nagarkurnool Dist, Telangana-509324.

Sir/Madam, SUB: Enforcement of Security Interest Action Notice - In connection with the credit facilities en-
joyed by you with us — Classified as NPA. We have to inform you that your accountM/s. SRI LAXMI VENKATA
NARASIMHA SWAMY PARABOILED INDUSTRYwith KALWAKURTHY Branch, Nagarkurnool Dist, TS,has
been classified as NPA account on 07-02-2020 pursuant to your default in making repayment of dues/ interest
/instalment. As on 31-10-2021 a sum of Rs. 2,04,06,356.95/-(Rupees Two Crores Four Lakh Six Thousand
Three Hundred Fifty Six and Ninety Five paise Only ) is outstanding in your accounts as shown below

Nature of Limit Limit Amount | Applicable Present Effective Outstanding Amount
(Rs. in Lacs) Rate of Interest | Rate of Interest (inRs.)
Per annum as on 31.10.2021
OCCGN 300.00 10.90% 9.40% Rs. 2,04,06,356.95/-
Total Rs. 2,04,06,356.95/-

In spite of our repeated demands you have not paid any amount towards the amount outstanding in your
account / you have not discharged your liabilities.

We do hereby call upon you in terms of section 13(2) of the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002, to pay a sum of Rs. 2,04,06,356.95/-(Rupees Two
Crores Four Lakh Six Thousand Three Hundred Fifty Six and Ninety Five paise Only )together with contrac-
tual rate of interest from 01.11.2021 with monthly rest/as per the terms and conditions of loan documents
executed by you and discharge your liabilities in full within 60 days from the date of receipt of this notice,
failing which, we shall be constrained to enforce the following securities created by you in favour of the bank
by exercising any or all of the rights given under the said Act.

Primary Security:
OCC/ADHOC/OCC-Receivables - Hypothecation of inventory and receivables
Collateral Security: (1) Semi-Urban land and building bearing H.No. 5-113, Subhashnagar admeasuring

25 sq. Yds situated at Kalwakurthy (V) and (M), Nagarkurnool Dist. Belongs to Mr. Pola Jagadishwar
Boundarles East: 20 Feet Road, west:15 feet Road, North: HNO 5-114, South:P Malliswar House No. 5-
113/1. (2) Semi-Urban residential open sites having plot Nos. 37 and 38 measuring 200 Sq. Yds. and 155
Sq.yds. in Sy. No. 74/AA, Balaram Nagar Colony, Kalwakurthy (V) & (M), Nagarkurnool Dist. Belongs to Mr.
Pola Jagadishwar. Boundaries. East: 25 Feet Road, West: Pedda Balaswamy Land, North: Road, South:
Plot No 36. (3) Semi-Urban land and building bearing No. 5-123 (old 11-47) constructed in 595 Sq. Yds,
at subhash nagar colony , Ward no.5, (old ward no. 11) Kalwakurthy (V) & (M), Nagarkurnool Dist .Belongs
to Mr. Pola Surender. Boundaries, East: Road, West: 3 Feet Sheri Sandu, North: H. No. 5-122 Abdul Khadar
House, South: Road. (4) Semi-Urban open land bearing plot No.197 in Sy.No.76/a, 76/aa, 76/E, 76/aal3,
76/aa. measuring 344 sq.yds at Kurumidda Road, Near Sai Balaji Function Hall, ~ Kalwakurthy(V&M) Na-
garkurnool Dist. Belongs to Mrs. Pola Yadamma. Boundaries: East: 30 Feet Road, West: Ramulu Land,
North: 25 feet Road, South: plot no 198. (5) Semi-Urban open land bearing Plot Nos.3, 25,26,48, 49, 65, 87,
88, 140, 153, 166, 169, 176, 178/1 and 198 measuring 2693 sq.yds in Sy.No.76/a, 76/aa, 76/E, 76/aa/3,
76/aa measuring total 2693.00 sq.yds at Raghupathipet Road, Kalwakurthy(V&M) Nagarkurnool Dist . Be-
longs to Mr. Pola Rama Krishna & Yadamma.

Boundaries: Plot No 25& 26: East: Plot No 24, West: plot No 27 North: 25 Feet Road
South: Kurmidda Road. Plot No 198: East: 30 Feet Road, West: Others Land, North: Plot no 197 South:
Plot no 199, Plot No 3 East: Plot No 2, West: Plot no 4, North: 25 Feet Road South: Kurmidda Road, Plot
No 48&49: East:30 Feet Road, West: 25 Feet Road, North: plot No 62,63 South: 25 feet Road, Plot No 65:
East: Plot No 64, West: 25 Feet Road, North: Plot No 78 South: Plot No 62, Plot No 87&88: East: Plot No
86&89, West: 30 Feet Road, North: 27.6 Feet Road, South: Plot No 72, Plot No 140: East: Plot No 141
West: 30 Feet Road, North: Plot No 147 South: Plot No 131, Plot No 153,166,169,176&178/1 : East:30
Feet Road West: Plot No 152,167,168,177,178, North: Others Land South: 25 Feet Road. (6) EM of
Landed property measuring Ac 1.20 gts in sy no 619/A situated at Kalwakurthy (V) & (M), Behind M/s Sri
Laxmi Venkata Narasimha Swamy Paraboiled Industry, Nagarkurnool dist Belongs to Mr. B Raghavender.
Boundaries, East: Dunne Ramulu Land, west: Venkat Reddy and Ram Reddy land, North: Chakali Lingaiah
Land, South: Sy No 680/1 land. (7) EM of Landed property measuring Ac 3.37 gts In sy no Sy.No.617/A,
618 situated at Raghupathipet Road Kalwakurthy (V) & (M), Nagarkurnool dist, belongs to Mrs. Pola
Yadamma & Pola Narednder, where the rice mill is constructed. The property let out to M/S Sri Laxmi
Venkata Narasimha Swamy Parboiled industry . Boundaries, East: Brungi Jangan &Kudumula Amruthamma
Land, West: R&B Road, North: Akshiah & Venkaiah land, South: Kuchireddy Prabhakar Reddy Land.

1] Please note that if you fail to remit the dues with in 60 days and if Bank exercises all its rights under this
Act and if the dues are not fully satisfied with the sale of proceeds of the secured assets, we shall be con-
strained to take appropriate legal action against you in a court of law/Debt Recovery Tribunal for recovery of
the balance amount from you.

2] You are requested to note that as per Section 13(13) of the Act, on receipt of this notice you are restrained
from disposing of or dealing with the above securities except in the usual course of business without the
consent of the Bank. Please note any violation of this section entails serious consequences.

3] Please note that as per Section 13(8) of the said Act, you may redeem the secured assets by remitting
the amount demanded above together with all costs, charges and expenses incurred us at any time before
the date of publication of notice for public auction or inviting quotations or tenders from public or private
treaty for transfer by way of lease, assignment or sale of the secured assets.

Sd/- (SURYAS MURALI MOHAN)
CHIEF MANAGER & AUTHORISED OFFICER, UNION BANK OF INDIA
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